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The Secratary,
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Far tha Patitianar.

far the Raapondenta.

Shri T.C, Aggarualf Caunsal,

Mrs Raj Kumari Chapra, Caunsel.

3UDG£(^,ENT (ORAL)

(By Han'bla Mr. Dustica S.K. Ohaen,
Vice Chairnan(3))

Two prayara uarth taking natica hava been mada in

this applicatian. The first is that the respandants may ba

diractad ta ragularisa the patitianer as Class IV amplayaa.

Tha sacand is that Raspandent Na. 2 may be restrainad fram

tarminating the services af the petitianer.

2, A caunter affidavit has bean filed. The material

averments in the same are these. The Directarata af Advertising

and Visual Publicity is a fedia Unit af Winistry af Infarmatian

and Braadcasting. Each year this Directarata distributes nau

year diaries and calenders te variaus affices which uark generally

lasts 2-3 months i.e. fram the manth of Oecamber ta thp Faburary

of tTie succeeding year. Far the said purpesOf some daily wags

workers are amployiB^ through the Emplayment Exchange for a short
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•f 2-3 iB»nth8, Fr«« 15.12,1992 t« 26,2,1993, 15 daily

wa98 warkars uara am^layed thraugh tha Exchanga,

The patitianar was ana af tha said persens sa amplayad, Hauawar,

in paras 4,2 and 4,3 af tha eauntar affidswit, it is statad

that tha patitianar was angagad in tha raapandant*s arganisatian

anly fram 22,9,1981 ta 7,3,1984 and fraw 16,7,1984 ta 18,1,1985

as Chawkidar, Packar ate, an daily wags basis and theraafter ha

was discantinuad. The raasan giwan far discantinuing tha

sarvieas af the patitianar was that a fira brake aut in tha

garage af Exhibitian Van when tha patitianar was warking, causing

a huge lass ta tha Gawarnment praparty and, an tha basis af

an ax parta enquiry, ha was diacdnbinuad fram service an tha

charge af nagliganca af duty. There is na assartian that any

enquiry was held wherein the patitianar was given any

appartunity ta defend himself.

3, It appears ta be tha patitianar's awn case that ha

did net take any actian after his disctontinuanca fram sarwica

in tha year 1984, Thus, it is clear that the patitianar cannat

take advantage af tha past service rendered by him far tha

purpasa af ragularisatian af his services. There is a lang

hiatus between 1984 and Oacambar, 1992, Ha was net given any

regular appaintmant. Ha was anly appointed far a shart pariad

af 2-3 months, yharefara, the quastian af regularising his

services dees net arise.

4, The quastian still remains whether the petitianer is

entitled ta any relief fram this Tribunal, He having warkad
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• If in futur#, a vacancy accurs ar a

naari ariaas far amplayinf a casual labaurar, tha autharity

aball cansl^ar tba caaa af tha patltianar anii (iva

him praferanca avar parsans juniar ta him ani alsa avar

fraahars. Wa ara net inclined ta accept tha cantentian af

tha learned caunaal far tha patitianar that aama paraana

allegedly juniar ta tha patitianar have bean amplayad and

a directian ahauld be issued ta tha raspandanta that ha

(tha patitianar,) may be given amplaymant straightaway.

The interim ardar dated 23,2,1993 is vacated,

6. With these diractiana, this patitian is diapasad af

finally with na ardar as ta easts.

(s.'r. ad/ge;
nEW8ER(A,

(S.K.^ON)
yiCE CflAIRWAN (3)


